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C.2A, 730/96.

ORDER

¢ral Order (Per Hon'ble Shri R.Rangarajan, Member (Admn

Hesrd Mr. P,Naveen Rao, learned counsel for

applicant and Mr. V.Bhimanna, learned councel for the i

2. The applicant in this OA was transferred frq

Range to Nandyal Range by order No. 42/96 dated 25704e5
(Annexure A~I). It is stated that he was relievedkfror
Range on 10-05-96 and reported on 13-05-96 at Nandyal
It is further stated that he was taken on duty at Nand
but the transfer crder of 25-04-96 was stayed by R-1 ¢
11/3/37/96-Estt.2 dated 17-05-96 (Annexure A;%;), In
the stay order assted 1@r05~96 the applicant was reliev

the Nandyal Range and was asked to report to the Adoni

i

He went and reported at Adcni Range on 03-06-96.

2. This CA is filed for implementing the trans

No. 42/96 dated 25-04-%6 in so far s it relates to th

3, The applicant relies on the decision of thi

dated 31-05-96 in OA. 623/96. He submits that he has
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grievance is that he has been irregularly relieved when he had
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and he was forced to join
contends that his case is gquarely ky covered by the
this Bench in‘OA.623/96 and hence he should be posted
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He has &ppfoached this Tribunal wismsst by-passing the
grievance redragsal machinery. Hence, it 1S necesggary
he should file & representation if so advised to the cd
authoritiess and that concerned suthorities if =uch a rq
is regeived should disposaﬂ’of the same within fortnigh

the date of receipt of such representation.

4. In the result, the fcllowing direction is gi

Tﬁe egpplicant if =so advised may file?%epreSG
clegrly bringinq ou£ his grievance and also duoting the
of this Tribunal dated 31=05%-96 by RPFAD to R-1. If sug

representation is received the same should be disposed

fortnight from the date of recs=ipt of thet representatid

5. The OA is ordered accordingly at the admissi

gtage itself. No costs.
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The Chief Commissioner, Customs and Central

Excise, Hyderabad Zone, Lal Bahadur Stadium Road
Basheerbagh,Hyderabad.

O N
The Commissioner-1, Customs and Central Excise,
Lal Bahadur Stadium Road, Basl’ieerbaq.;}'x,l-Iyderabad1

One copy to Mr,P,Naveen Rao,Advocate,CAT, Hyd.
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